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Proceedings of tlte OOUl1cil oj tile Govern£»' Gettel'al of I"dia, (/,ssem'bled f01' 
Ute purpose of maki11g Laws and llegulationll fender the o o ~ if tlte 
I d a ~ Oouncils Acts, 1861 and 1892 (24 ~ 25 Viet., c. 67, and 5r; ~. 

OG Pict., c. 14). 

The Council met at Government. House, Calcutta, 00 Wednesday, the 20th 

March,1907. 

PUESENT: 

His Excellency tho Earl of Minto, P.O., G.O.M.G., G.M.S. r., G.M.I.E., Vioeroy 

and Governor General of India, presuu,ng. 

Bis Exoellonoy General Viscount Kitchener of Khartoum, G.c.n., O.M., 

a.C.M.G., Commander-in-Ohief in India.. 

The Hon'hle Ml'. H. ErIe Richards, K.C. 

The Bon'hlc Mr. E. N. Baker, C.S.I. 
The lIon'hle Major-General C. H. Scott, c.n., B.A. 
The Hon'hie Sir Harvey Adamson, KT., C S.I. 

The IIon'ble Mr. J. F. Finlay, O.S.I. 
The Hon'hle Mr. J. O. Millel', C.S.I. 
The Bon'ble Mr. Gopsl Krishna Gokhale, C.I.E. 

The Ilon'ble Mr. A. A. Apcar, C.S.I. 
The Hon'ble Mr. S. Isway, C.S.I. 
The Hon'ble Mr. W. T. Hall, C.S.I. 

~  Bon'ble Nawab Saiyid Muhammad Sahib Bahadur. 

The Hon'ble Sir Ramesbwa1'8 Singh, K.C.I.E., Maharaja Bahadur of 
Darbhanga. 

The Ron'bIc MUDshi Madho Lal. 
The Hon'ble Mr. Gangadbar Rao Madbav Chitnavis, O.I.E. 
The Hon'ble Sir S. W. EdgerIoy, K.C.V.O., C.I.E. 
The Hon'bla Mr. H. W. W. Reynolds. 
The Hon 'ble Mr. F. A. Slacfe. 

The Hon'ble Mr. H. A. Bim, C.I.E. 
Tbe Hon'ble Tikka Sabib nipudaman Singb of Nabha. 

FINANOIAL STATEMENT FOR 1907-1908. 

The Ron'ble MR. BAKER introduced and explained the Financial State-
ment for 1907-1908. He said :-" My Lord, I beg to lay on the tltble the 
Financial Statement for 1907.1908 together with the usua.l papers and accounts. 
The following is a summary of those points which ~  likely to be or genera) 
interest. 
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60 FINANOtAL S!PA'PBJfENT ; REPEALS AND AMENDMENTS 
(RATES AND OESSES). 

[Mr. Bake" ; M,.. Mille,..] [20TH MAlteR, 1907.] 

absence of a budget grant, if a suitable soheme is submiLtcd to and approved 

by him, he will authorizo us to introduce it in tho course of tho year if the 
ftnanc'ial position then ~ . 

II We have reCast the system under which t.he cost of famine relief has 

hitherto been a. wholly Provincial ch/lrge, and have introduoed a new plan by 
whioh Imperial revenues will bear the lion's share, though not the whole, of 
the burden. The ruling principIa of the new scheme is that we provide 
LooaJ. Governments with the menns of building up a reserve of credit with 
the Imperial Government. on which they can draw when famine comes. 
Full dete.ils ,!ill be found in the body of the Financial Statement. 
" For capital expenditure, we have provided 125 lakhs for Irrigation 

:Major Works, and 13l crores for Railways, of which 568 lakhs have been 
allotted for rolling Btock on open lines. We should have been glad to pro-
. vide 10 millions sterling for ltailway construction, M we did in 1906-07 and 
hoped to do in the ensuing vear. Bui; the state of the money market both 
in this country and still more markedly in London makes it inopportune to 
call upon it for the larger sum. . . 
• , We have introduced a change in tbe form of the Railway acooU:nts. by 

which working expensos arc dcduott'ld from gross receipts, and the earnings 
are shown net in the summation of our revenues • 
.. These, :My Lord, are the leading felJotures of the Financial Statement 

for the ensuing year. 'fo all appearance our finanoes are still on an ascending 
plan of prosperity. Causes for anxiety are indeed not wanting and the need 
for economy and uncwing watchfulness is as great 8S ever. But so far as 
can now "he judged the' outlook is clear and our prospects for the coming 

year are full of· hope," 
REPEALING AND AMENDING (RA'l'ES AND OESSES) BILL. 
The Bon'ble MR. MILLER moved that the Bill to repeal and amend 

certain enactments relating to abclished rates and ceases be taken into oonsi. 

deration. 
The motion was put and agreed to. 
The Bon'ble Ma. MILLER movpd that in PlLrt E or the Schedule to the 

:Bill, after the entries relating to Act X of 1878. thu o o ~ be inserted, 

namely:-. 
II Act XVIIofl878 (The North- 17 
em India Ferries Act, 1871:1) 

FoMub·clause (ii} of IllauBC ( .. \ :.1.: fnllowing to 
be substituted : 
• (ii) be applied to r.!ly 1 ~" .  .• ;} ~ likely to 

promote the puld;"; 1,!,:<!1.l •. , comfort or 
o o CI~.  . 

• • 



BEL) JtJA 118 .t1 N.D A]lf..ENJ)MENTS (.nATES AND OESSES). (;1 

[ 20Tll MAltOn, 101)7.:1 [ lJl1'. Miller. J 

Be snit] :-" 'J'wo moall mnondmouts have heen round JlC(:ossnry in 1.110 
Sr.hedule to this 1m!. 'We ILI.'C now r(ll'caling ~ :x: of 1878 (tho OMlt)' ... l 
Iro\'inccR Additj"nal nat.e:.; Ad;, 1878). It ~.~ },OHJJ lluintetl ouf; that ill Act. 

XVII of 1878 "lIul'lioll "i"l mlu]e to the Act which is JlOW about. to be rcpoaJmJ, nnd 
which will in the futlH'Cl d .~ I .  from tho Central Provinces Oode of llawH. 

It ill more convenient t.hnt. inr.t.('.n.d of this rcfo1'<'no(l to the Act About t.o btl 

repealed, tbe WOl'dR wllich :l':C used in that Act be transferred t!l Aot XVII of 

187&." . 

The motion WtloO Imt and agreed to. 

Tho Hon'ble MR. MILLER moved tlmt in the same Part of tIm Ilnicl 
Sohedule, for thtl entry in column 3 opposite section 14r3,A. of A.ct XVIII tlf 
18S1, the following be subsj,itutecl, namely :-

"In cl3tm6 (r.), the wore}., C pn.tl'1lll'i ant' • t,o J,c omitted; and for tho words < thoy al C • 
the I ..~ C be is' to bo a ~ ." 

He said :_cc 'l'bie is Do puroly drafting amendment." 

The motion was put and ~ . d to. 

The Hon'ble MR. MILLER moved tbat the Bill as amended be p9.lised. 
He sa.id :_CC My Lord, the Bill that we have bean considering pla.oes the soal 
upon tbe policy that bas bOf'n followed during the PIl..,t two years by tbe o o ~ 

mont of India in utilising Il portion of its surplus in remitting certllin burdens 
imposed on the land over nnd abovo the land-revenua. Thnt policy has evoked 
lively expressions of appreciation in this Oouncil. It hilS been received with 
mu.ch satisfootion in the pro,-inces generally both by the ol!18ses immAciiatoly 
interested in the mnd snd by the Local Govenlments noel Administrl1tiouH 
concerned. Steps have already been taken to give effect to the Vllrious re-
missions, and tbe Oouncil w5ll, I have no doubt, be gl"'d tn ptlssthis Bill which 
mt\rks the disappea.ranco of these rates and ceases {rom tho Statute Book. It 

The motion was put and agreed to. 

The Council oojourned to Wednesday, the 27th March, 1907. 

CALCUTTA; 

The 22nd Marclt, 190'1. 

J. M. MACPHERSON, 

Secreta,., to thc {JO'6(!f"fI,.'lU!ne of I,"lill. 
LegNilalifJe DepartfJ't'11.t., 

s. o. P. I.···No. G-i L. . ~ ~ I . D . .I/l. 
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